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t [PAKISTANI SURVEYORS' VIOLATION OF INDIAN
TERRITORY NEAR JALPAIGURI

19. SHRINAWAB SINGH CHAU-HAN:
Will the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that some
"Pakistani surveyors trespassed on the
Indian border near Jalpaiguri on the 6th
January last and if so, what are tthe details
of the incident; and

(b) whether Government have taken
any action in this connection?]
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[[THE PRIME MINISTER AND MINISTER OF
EXTERNAL AFFAIRS (SHRI JAWAHARLAL
INEHRU) : (a) and (b). On the 4th January, 1959,
two Pakistani surveyors, accompanied by three
Pakistan nationals, trespassed into Indian
territory at village Burir-jote, P.S. Kotwali,
District Jalpaiguri, surveyed some plots and
planted two white flags. They retreated to Pakis-
tan as soon as Indian Border Police arrived.

The Government of West Bengal have lodged
a strong protest with the Government of East
Pakistan urging them to take steps to prevent
recurrence of such incidents. ]
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t [ALLOTMENT OF LAND TO DISPLACED
PERSONS

Written Answers [ RAJYA

20. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister of REHABILITATION AND
MINORITY AFFAIRS be pleased to state:

(a) (i) the number of displaced persons
who have so far been allotted lands; (ii) the
total area of land allotted to them; (iii) the
number of those allottees who did not take
possession of the land allotted to them and
why; (iv) the number of such allottees who
applied for the cancellation of their allotments
and the reasons therefor; and (v) in how many
cases their applications were accepted; and

(b) the number of allottees of agricultural
lands in villages who applied for the allotment
of houses near their lands and how many such
applications were accepted?]
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t(THE DEPUTY MINISTER OF
REHABILITATION (SHRI P. S. NASKAR): (a)
(i) The number of displaced persons from West
Pakistan
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who have been allotted land is as under: —
In Punjab 4,77,000'

Outside Punjab 58,000

(i) 23'55 lakh standard acres in Punjab and
5 63 lakh acres outside Punjab.

(iii) to (v) of (a) and (b). It is not possible
to give this information from the records
maintained for the purpose. The labour, time
and energy involved in the collection of this
information will also not be commensurate
with the results to be achieved.]
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t [VERIFICATION OF CLAIMS OF Dis-
PLACED PERSONS

21. SHRI NAWAB SINGH CHAU-HAN:
Will the Minister of REHABILITATION AND
MINORITY AFFAIRS be pleased to state:

(a) the number of claims of displaced
persons still lying unverified, their categories
and their respective numbers in each of those
categories and the time by when it is expected'
to complete this work;
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